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30.11. 	 Issue nOtice to the respondent 

ILLS i f'IiCt1Ofl is 
t'orni anti wlHn lire 

1PO' 	4yij 
)ated 

to show cause as to why the application 

be not admitted. Returna1e on.A 3.1 .96. 

No interim order at this stage. 
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• 	 'ORDER 
was • • • • • • • • • • • • • • • • . • . . . . • . . . . . • : . . 	. . • . . . * 

The applicant whO i.LaeClared surplus 

cháll!eflgee the legality of bi. COfl jUOfl 

tial termination of service. No show 

cäüse rply. 1t filed. O.k9 is admitted. 

Issue notice ito' the reè6ndent2. 8 Weeks 

for written statements. 'djourried to. 

20-3-96 for orders as advocate for the , 

applicant is not present. Liberty to apply 

for interim relief. No order to-aay. 

I... 
ViceChairman 

Cae is ready for hearing..None is 

present for both sides. 

List for hearing on 23.5.96. 

Member 

25 .3.96 

Mr S .Ali, Sr .0 .0 • S.0 for the res 

pondents. 	. . 
In our order: dated 25.3 M'wjhave 

noted that the case is ready for hearing 

mistakenly. The fact is that the >written 

statement has not been submitted by the 

respondents. Mr Au seeks time for fun 

written statement. Allowed. 

List on 21.6.96 for counter and 

further ørderS.' 	
. . . 
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21-6-96 	1.:r.AAhried for the 	 i 

prccert 	Jritten stat erien h . no been 

	

A 	 submitted by the reS2OnfltS. 

List for ± ithir xthx written 

—-' 	 statement and further orJr, on 19-7-96. 

S 

im 	
Iember 

• 	. 

- 	 19.7.96 	None present. Written statetieflt has 

not been submitted. 
List for written statement and fur- 

r 
• P',.i' t' 	 ther orders on 12.8.96. 	
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Member 

'M. pg 

	

S . 	 S 

128.96 	 Nr S.A1i 0 Sr.C.G.S0C for the respon- 

P .6nts0 

ritton staternnt has not boon 
.gubmittado 14r 2'Lt ceeks for one ronth 
tiiza for file wr1tten statenent 

	

--- 	 List on 1709.96 for tjtten c tate. 
• mnt and further orders 
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o' 	 17 .9.96 	Mr S.Ali, Sr .C.G.S.0 for the respondents- 

	

- 	 o 	 seeks two weeks time for filing written 

iL 	 statement. 
List for written statement and further 

orders on 4.10.96. 

L 	
Member 

woe 	 it  /0,)l 0  
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410:96 	 Mr. A. Ahmed for the applicants. 

Mr. 	S.Alj, 	Sr. 	C.G.S.C. if or the 
respondents 

Written statement has not been 
Submitted. 

List fo; written statement and further 

	

order on 1811.1996. .. 	 .' 

• 	 .• 

Member 

trd  

• 	 18.11.96 	 Mr. A.Ahmed for the applicants. 

Written statement has been submitté. 
• 	

Let a copy of the same be served on the counsel 

of the applicants. 
I 	 • 

List for hearing on 16.12.1996. 

Me

• • 

trd 	 -- - 

4.4.97 

:1 
4 	 : 	

The Divisin Bench is not 

sitting. 	The 	case 	is, 	theefc 

adjourned 
•' 	

to 15.5.97. • 	 • 

Vice-Chairman 

r 

°Øi 	-' 	 cI1-• 

• 
15.5.97 	Left over. List it on 30.6.97 fpi 

• hearing. 
* 
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:3O.6..97 	Z4r.A.4AIned icrued counsel appar1ng 
on behalf of the appLicant j reported to 
sick, Accordingly. menton*Thas been ivace 
for adJournment, 

hai no objection, in grantihg of adjourn. 
merit, 

The case is adJoijz-ned tiLl 10th. 
?ugU5t 199?. 

• 

Member 

.4 

18-8-97 	Mr.S,Ajj, learned Sr.C.G.s.C. prays 
for on behalf of Mr.A.Ahmed learned 

counsel for the aplicant as he i out 

( t 	-. 	 out of Station. Prayer is allowed. 
I 	" 	

Let this case be listed for hearing. 
on 189-97. 

Vjce-Cha 

• 	
J1L2 	 • 	 • 

1-10-97 	
O the prayer of counsel for the 

parties case is adjourned till. 28-l0-7. 

for hearing. 

Member 	 • 	ViceChairrnan 
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I 

S 	• 	 •.. 	S  
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- 	 In -s'TAte,of t#e repmatIbda joura' 
icrztMr,S.Ajj, Sr.C,s,c4 hs not 
protwed the rewrdo thouçfi the ,  *ffie 
La at. arang, Guiiah 1. 

• 	• Aearned CounGel for the applLcant sublt& 
that the atithority L ngetin to 

ue ,  XK -m the rorde.. Coaj rtnq the 
3 s4bmlssiOns OE the,  I eatned CQUnS1 for 
t PttieS go d1eat the Rogibia1 

• 	 1 	anager,canto enstore Vtag1 . 
twh44 to Pr?GX \PeotMW j 

397 a *ngiith 
L 	 .. 	 . 

'iet, this vmbo be Ustd for orders 

() 5' 	 OWE tO comniunicate 1hr)er 
: 

' 	 •.tnediat'e1y. . 

I 	ui 
....  

10.11.97 	Mr 8.'Alj,learned Sr,c.c 
.. ' 	. 	. 	 sthmits tt.: the Officer concered is 

on tour ad therefore he is not in a 

• .: 	R Lc4J 	 LL.4 	position to appear in the Tribunal. 
- 	. . 	. 	rthor two weekS time granted 

/. 	. 	
to the cf.fjcet to appear in the Tn- 

mr- buna 1. 

List on 24.11.97 for order. 

• 	
I 	 . 	

Vi an 

J:. 	.t 	 •.: 	• 	 . 
/ 	

. 	 .. 

'J_CJl tk f JQ 	•. 	 - 	 .. 	 -. 	 . 	 .. 

2 	' 	 . 
L4 

2411.7 	Records have come. 11; is submi 

tted by the counsel for the parties 
Y 	i./ ' •k&r k 	. 	that the case is ready for hearing. 

Q(1 &A Ck, 
. 	Lito.n 842.97 for hearing. 

• 

• 	

. 	. • • 	 Member, • •. 	. 	Vice_Chairman 
pg 	. 
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S 	 ViceChairman 

S 

Mr A.hmed, learned counsef(the 
applicants prays for short adjournment to 
get instruction. Mi' S. 2 li,1earned Si.C.G,, 
has no objection. 

List on 18 .5 .98 for hearing. 

Member 

S 

r!ol  1ce-Chrm 
S 

S. 

S 

S 	
• 

'S 

r'v 	,. 
3-3--98 	

On the prayer of counsel for the OWO 	

_-o'- 	 parties case,is adjourn& till 5-3-98. 

911-1, 	
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Member 	 ViceChaan 
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. 6.3.98 	i • , 'Case is adjourned till.398. 

Mnber • 	 Vice_ChaIrman 

im 

CI 

G o  

S 

9, •' 

2.4.98 ' 	On the prayer of Mr A.Abmed.)earned 
counsel for the applicants the case is 

adjourned till 12.5998. Mr S.Ali,learned 
Sr.C.G.S.0 has no objection. 
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18598 	Learned counsGI Mr.A.hmecL aoiearxn 

S 

	

	 on behalf of the applicant submits that j 

theapplicaflt No.2 hriJitEasa.dflaS airs 

•' 	 been absorbed in the Canteen Stores Depart 
Mukadam 

ment at N ang,as 	Therefore, he has 

	

- 	 no grievance. The other araicant No.1 has. 

also since been absorbed in the 

Mr.Ahmed summits that the applicants 

do not want to press this application. In 

	

/'-e 	 • 	view of the above the application has 

become infructious 	 Accor- 

	

474 	 dingly, this application is dismissed. as 

infructious. 
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4 	 in the CeitraJ Administrative Tribun ':: 

Guwah. Bench at Guwahati 	 3.. 

O.A. à. 	46 	of 1995 

) 
I 

Shri Arjun Das & Another 
___Applicants. 

— s 
IdD 

Union of India & thers. 
Respondents. 

p 
I 	

r/ 

/ 

. 

	 LND.X. . 

S1,No. 	Particulars 	 Page No. 

Application ------------------- 

Verification ______._., . 44i__. j 

Annere-1 

Annezure-2 

4inexure-2(a) ----------------- 

Arinexure-3 

Annemre-4 	--'--,- ---------- 

Advocate [YTJ  
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In the Central Administrative T±ibuna1 

Guwahati Bench at Guwahati. 

Application under Section 19 of the Administrative Tribunal 

Act1985 

Case No. 	0.A. ?4 	of 1995 

	

Between 	 / 
- 	

e 

1. PN 4039 Arjun Ds 
S 	

Marker, CSD Depot 

RTD, N.ARANGI 

I 
	

2. PN 4038 Jiten Prasad 

Marker, CSD Depot 

RTD, NARANGI. 	
App1icants. 

	

Vs- 	
4 

S. 	 S 

• 	 _________ 
Union of India and Others. 

Respondentsp.  

i. Details of the Applicant - PN 4039 Arjuri Das & anQther 

• 	 ii. Designation &office 	- Marker. 
in which employed 	Canteen Stores Department 

NARANGI (Ministry of Defence) 

Guwahatl-27. 

iii.Address for service of - Canteen Stores Department 

all others. 	 Narai-igi, Guwahati-27. 
S 	 I 
S 	 . 

2. 	iculgrsofRespondent 	S  

1. Name and/or designation - 1. Uniop of India, 

of the Respondents 	 represerdby the 

• General Manager Canteen 

Stc?res Department. 

Ministry of Defence, 
'ADELPIII 119 N. K'. Road, 

• • .P/2. 

S. 

S. . 

• 	 • 

2. 
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: 

• 	 . 	2. The Deputy General Man age 

(P&A) 
• 	 Canteen Stores Department 

'4iLPiI' 119 N. K • Road, 

Bombr 400029 

3. The Manager 

Ganteen .Stores Department 

Narangi, P.O. - Guwahati-27q. 

Assam. 

• 	 3. Particulars of the.order ggainst which  the app1icant 

is made. 

The application is filed for setting aside the letter 

No. 3/Pers/A-1J1099(Surp)/2580 dated 26th May'95 1  Order 
o 

NO. 3/Pers/A-1J1099(Surp)/3175 dated 11th June 1995 & 

Order No. 3/Pers/A-1J1099(&rp)/3176 &ated flt.i June 

1995 issued by the Deputy General Manager (P&A) fo,r 

declaring the applicant as Surplus Staff and with the 

prayer to continue the applicant till the date of 

Superannuation. 

 

The app1icansfurther declares that the' Subject matter 

of the Order against which they wants redressal is 

within the jurisdiction of the Tribunal. 
. 	• 	 . 

Litatio. 

The applicantsfurther declares that. the appitcation is 
S 

within the limitationprescribed in Section 21 of the 

Administrative ribuna1 Act, 1983. 

Facts of the Case 

6.1. That the applicants are Indian Citizen by birth 

Cotd.,.p/3, 

I  

5 - 
S 
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and as such they are entitled to all the right's and 

privileges guaranted under the constitutthon of India. 

The applicants are presently serving as Marker in the 

Canteen Stores Department (in short C. S.D.), Narangi, 

under the 	Ministry of Defnce, India. They are 

low paid employees of the C.S.D. They are married men 

and has to look aftertheirwife and childrGn. 

6.2.That the applicants have got a common griev&ices, 

common course of actin and the nature of relief 

prayed foris als2 same and similar and, hence having 

regard to the facts and circumstances they intend to 

prefer this instent application jointly and accordingly 

they crave leave of the Hon'ble Tribunal to invoke the 

pQwër of the Hon'ble Tribunal under Rule 4(5) (e) of 

the Central Administrative,,Tribunal (rocedure) Rules, 

1987. They also crave leave of the 11on'blq Trbuna1 and 

pray that they may be allowed to file this joint 

petition and pursue the instant application for r'edressaj. 

of their common brievances. 

• 6. 3. That the applicant No. 1 was initially appointed as 

Mazdoor in the Canteen Store Departmeni at Narangi in 
4 	 .,-,,------- 	 S  

12.4.67 by the Chairman, Board of Administration, 

Canteen Store Department, Bombay. He was promoted to 
. 	 . 	

. 

Marker in 22.3,91 and now ba is serving continuously 

as Marker under, the Canteen Stores Department till 

to-day. The applicant NO. 2 was initi.Lly appointed 

as Mazdoorin the C43nteen Stores Department at Sliguri 

on 1.4. 67 by the Chairman' 9  Board•of Administration 

canteen Stores Department, Bombay. He was promoted to 

Marker on 12.4.1993 and now he is, serving continuously 

as Marker under the C.S.D. till today. 
, 	 •• 	 Coritd ... p/4, 

S 
S 
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6.4.That the Stafr Inspection of Unit team made a:taff 

study in the year 1985 in the Canteen Stores Department 

of Govt. of India, Ministry of Defence and recommended 

for abolition of the posts of Packer and Narker of the 

Canteen 	Depariment, o th Govt of India. 

6.5.That the applicants beg to state that the recommen- 

dation of Staff Inspection of Unit of for abolition 

of the posts of Packer and Marker, in the C.S.D. 

specially based on the report, when it is found, the 

most of the regular nature of work, in C.S.D. are 

It 

	 ±tg being performed by the Contract labour in C.S.D. 

Therefore, the S.I.U. team have recommended for abolitior 

pf the post of Packer or Marker, in the Canteen Stores 

Department. This fact would be evident from the report 

of the S.I.U. team, the S.I'.U. teams uppear's to be 

influenced that a good amouit of works which ar 

supposed to be performed by the Packer and Marker 

are being done through Contract labour, by the 

authorities of the C.S.D. for the reason best known, 

by the respondents and surprisingly, in view of alloting 

more works on Contract basis, a decisifl now after 

a long lapse of time, after furnishing the report of 

the S.I.U. team, the respond.ents have taken a decIsion 

arbitrarily for abolitiono.f the posts of Packer and 

Marker in the C.S.D. 

Therefore, the decision of aboition of posts 

of Packer and Marker cannot be said to be in the 

public interest. It is prohà4bly, for the inberest of 

•vested circle, in the Canteen Stores, Departmeit for 

getting more works through Contrat labour, in depriv-

ation of the existing employees ofthe C.S.D. who 

ar Packer and Marker. 	 Cohtd...P/5, 

0 
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Therefore, decision counicated under'letter 

No. Ref. No,3/Per.s/A-l/1099(Surp)2580 dated 2X 

26.5.95 is highly, illegal, arbitrary and tinfair and 

the same is liable to be set aside and quashed. 
. 	

. 

Annexure-1 is the photocopy of the letter dated 25.5.95 

issued by the Deputy General Manager (P&A) to all 

Managers/Regional Managers C.S.D. Depot. 

6.6.That under Ttef. No. 2/Pers/A-W1099(Surp) 2580 dated 

26,5.95 it is stated as per report on the Staff study 

of 31 Area, Depot Bombay Base and CS.D. EQ. conduQtëd 
S 	

by the S.I.U. a number of staff in the Categories of 

Carpenters; Packer(Spt), Marker, and Packer (Ordinary) 

have been rendered surplus. 

It is stated 1ntheaforesaid letter, that 

In order to adjust the above, Surplus Staff vthIng 

C.S.D. itself, the Canteen Stores Department has taken 

up the case with the Board of Control New Delhi but 

they have not agreed and directed to Initiate innediate 

action.nd surrender the surplus staff to the Surplus 

Cell. The relevant portion of the letter dated 26.5.95 

Is. quoted below 

"As per report on the staff study of 31 Area Depots, 

Bombay base and C.S.D. IIQ. coiducted by the SIU a H 

number of staff in the Catgories of Carpenters, Packer 

(Spi), Marker and Packer (Ordinary)have been rendered 

Surplus. 	
S 	 / 

2. In order to adjust the above su.rplus staff within. 

C.S.D. itself we had taken up the case with Board of 

Control New Delhi/Ministry, but they have not agreed 

and directed to Initiate immediate action and surrender 

Ccntd,../6.. 

OT 
S 	 . 	 . 

0 
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the surplus Staff to surplus Cell. As per th•laid down 
-. 
rules, the staff rendered surplus due to above study 

are to be sent to surplus Cell for replacement to other. 
- 

Govt Departments. The notice to the 'Surplus Cell has 

already been issued and further. action is under 

progress. 

It appears from the above contention that 

there was a scope for readjustment of proposed 

Surplus staff as per opinion of the Canteen Stores 

Depatment, but the I3oard of Control, New Delhi, 

Ministry of Defence did not reconsider their aspect 

of the proposal of the Canteen Stores Department and 

they were arbitrarly taken this iUegal action of 

rendering surplus the employee working as Packer, b 

Marker in the C.S.D. It mr be stated that the present 

applicants have rendered more than 25 years of service 

in the establishment of respondents. 

6.7.That the applicts beg to state that even the 

procedure adopted by the respondents for rendering 

surplus in the process of abolltiofl of post is also 

unfair, illegal, M&Lafide as the Juni'or persons to 

the applicants also retained in the service whereas 

applicants being a senior employee of the C.P.D. have . 	 . 	.. 

been illegally declared.sürplus. This action of the 

respondents Is highly arbitrary, illegal and viola-

tive of Principles of ratura1 justice. Therefore the 

notice issued by the Respondent under reference 

No. 3/Pers/A-1/1099(SurP)/31 75 dated 11-6-1995 an1 

teference No. 3/Pers/A-111099(SUrP)/3176 dated 11.6.95 

Contd ... P/7. 

1010 
S 

0 
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is b1gb137 illegal, arbitary and the sajie is 1ile to 

be set aside and quashed. 

Alinexure-2.is the photocopy of the NOtice'vide Ref. 

No. 3/Pers/A-1/1099(SUrp)/3175 dated 11.6.95 issued 
S 

by the Dy. General Manager (P&A) for General Manager. 

Jnnexure-2(a) is the photocopy of the notice tide ref. 

No. 3/Pers/A_1/10998Urp)/3176dated 11.6.95 issued 

by the Dy. General Manager -(P&A) for General Manager. 

6.8.That vide letter No. Ref. NGD/Est-71J2029 dated 10 June 

• 	1995 issued by the Manager,C.S.D. Narangi Depot wkere- 
were 

by the applicantsis asked,. whether bey are interested 

• 	for Voluntary retireñient and further stated if fHy 

Voluntary retiement and further 

stated in 

it should 

otherwise 

re-deploy: 

that event request for Volun.tary reUrement 

be coniunicated to them within 20.6.95 •• 
they would be surrednered to Surplus Cell 'for 

ent but the applicants did not opt for 

Voluntary retirement. 

kmnexure-3is the photocopy of the letter as Ref. No. 

NGD/Est-71/2069 dated 16th June 1995 isued by the 

Manager C.S.D.. Depot, Narangi. 

6.9.That the applicant further begs to state that the 

C.S,D. vide their letter inder reference No. 3/Persé 

A-1J1099(Surp)/3084 dated 29,6095 whereby it is intimated 

to the Director General Employment andrining, Ministry 

of Labour, New Delhi that the C.S.D. have surredddred 

39 Marker and 29 Packer as they have rendeted surpThs 

after study of 'Staff Inspection Unit (S.I.U.) and it is 

further stated that out of 39 one Plarker is expired on 
/ 	 Contd.,P/S- 

S 	' 	 ..• 

. 	 (I'- 
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27.5.95. Therefore the actual number of market 

surrender strength to 38 and 25 Packer (Ordinary). 

It is also requested to intimate his cle5arance for 

the surrender and subsequent re-daployønt as an early 

date. 

I4flnexure-4.is the photocopy of the letter Ref. No. 

3/Pers/A-1/1099/SUrp)/3084 dated 29th JUne 1995 by 

the D.G.M. (P&A),C.S.D., Bombay. 

6.1O.That the whole Scheme for abolition ofposts Marker 

and Packer have been done illegally on the basis of 

S.I.U. report which was submitted by the Iflspectidn 

Unit after conducting a si't study in the year 1985 in 

the C. S.D. without taking into geitideration the 

expenditure incurred by the Department for getting 

the similar works done thugh Contract labour by 

the respective Stores Depot and the proposal of the 

Department for getting the work of Packer and Marker 

after abolition of the posts to Contract labour are 

highly illegal, arbitrary and unfair and it would give 

adverse affect to only a particular Section of 

Officers/Staff of C.S.D. Therefore tke Policy of 

abolition of posts have not been done in public Inte-

rest and the arbitrary decision communicated vide letter 
. 	 . 	 . 

Dt. 26.5.95 i5 liable to be set aside and quashed. 

- 	 6.11. That the applicants further beg to state that as far 

as C.S.D. Is concerned, the turnover'1s *xzatVq growing 

to the tune of 18to 20 every year. The loading, 

unloading, Packing etc. are duties of regular nature 

in C.S.D. as long as orocurement and Issue cantlnues 

the basic business of the Departhent. The Government 

Orders on the subject clearly says that the duties of 

Con d. . . P79. 

r 

I 
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S. 	 •• 

permanent nature should be done by permanent employes 

only. Therefore decision of the 13ard of Control for 

abolition of posts of Packer ad Marker nd surreg 

the employee to the Surplus Cell appears to be, 
I, 

cotrary in the Policy of declaration of surplus as 

well as the finding of the S.I.U. and their subsequent 

recommendation of abolition Of posts of packer and 

marker not in confirmity with the Policy of the Central 

Government and therefore the report of the S.I.U. is 

also liable to be set aside and quashed. 
I 

6.12 That the applicants beg to state that in spite of 

their best efforts could not procure a copy of S.I.U. 

report.. Therefore the Hon'hle Tribunal be pleased to 

direct the respondents toroduce a qopy of S.I.U. 

reportfor perusal of the Honthie Tribunal., 

6.13.That this application is made bonafide and for the 

Course of Justice, 

. 	Relief sogt for 

Under the facts and circumstances stated above the 

applicant prays for the following rel±ef : 

That the letter under Ref. NO. 3Pers/A-1/1099 

(Surp)/2580 dated 26.5.95 (inexure-1) arid no.tice 

under letter No. Ref. No.. /Pers/A-1/1099(SUrp)/3175 

dated 11-6-95 (kinexure-2). bad Notice under loference 

No. 3/Pers/A-1/1099(Surp)/3176 dated.J-l6.95 

(Annexure-2(a) be 'se •t aside and quashed. 

That the report of. the staff -Iflspection Unit to 

be set aside and quashed 	 - 

the respondents be directed to allow the 

Coitd,...P/1O. 

• 

I 
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applicants to continue in service till the d.ate of 

Superannuation as per normal. rule. 

That any other appropriate order or orders as dvm 

deemed fit and proper may be passed. 
I 

Cost of the Case. 
S 

The above reliefs prayed on the following amongst 

other. 	 - 

GROUNDS 
S 

• 	 1. For that the decision of abolition of posts of Packer 

and Marker in the C. S.D. and render them surplus ae 

• 	 contrary to the Central Govt. Policy of declaration of 

- 	surplus. 

For that the decision of the Board of Central, Ministry 

of Defence, New Delhi for abolition of posts of Paeker 

and Marker without considering C.S.D. proposal to adjust 

the surplus staff with the C.S.D. itself is highly 

arbitrary, illegal and unfair.. 

For that reduction of regular employees allotted with 

permanent nature of work and allbting the same work on 

contract labour system is opposed to public policy and 

also not in continuity with the policy for eclaration 

of surplus employee. 
S 

For that the report of the S.I.U. w submitted long 

back in the year 1985 which connotbe acted upon at this 

belated stage. 	• 

• 5. FOr the repOrt of the S.I.U. did not consider 

allotment of existing work on bontfact labour system 

91 
	 Contd...P/ll. 

. 	 . 	 . 

0 
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basis where the services of the Packer and Marker could h 

have been utilised. 

6. For that regular staff strength cannot be reduced 

when they are entrusted with permanent nature of works. 

X4terim.r eliefs paypr: 
S 

During the pendency of the case the applicants prays 

for the following interim relief : 

1. That the Operation of the NOtice under reference 

No. 3/Pers/A-311099(Surp)/3175 dated 11.6.95 and tef. 
. 	

No, 3/Pers/A-1/1099(Surp)/3175 dated.11.6.95 be stayed 

till final disposal of this application. 

Details 	: 

That the applicat declare that they have availed, of all 

the remedies available to them under the Service ,F*ües 

etc. 

Mat ters not 

The applicants futther declares that 

which this application is made of is 

- any Court of, Law or any authority o 

the Tribunal. 

S 
j'_.• 	. 

the matters regarding 

not pending before 

any other Bench of 

. 	
S • 

11 Particulars of the Postal Order : 

1. Postal Order N0. -0 '5" 

2.. Date of issue- 

Issued from - 	.G-t 
Payable  

12. ,Ifldex of documents are enclosed_: 

13, En closures: 

per Index. 
Cotd. . .P/12, 

I 
S 	 • 

0 
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• 	 V B H I Fl C A T I 0 N 

I, Shri Arjun Das. PN 4039, the applicant in the Case 

• 	as such I am acquainted with the fa.cts & circumstances of 

this case. The Statement made in this application are true 

to my knowledge and belief. I have not suppressed any 

material facts.of the Case. 	 . 	* 

ANID I signed the verification on this the \k 	day 

.. 

Date : 

Place - Guwahati. 

Signature 	 .. 

S 
S 

S 

. 

S 

	

S 	 . 	I 
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A11JXUPJ 

GOVERIThIENT 0) INDIA 

Ministry of Defcn(. 

Canteen 9ores Departiuent 

'Adeiphi' 119 NK.Road 

I3ornbay-400 020 

I 

S 

Ref. No5 2/Per3/A-1/1099(surf)/2580 Daed 26th May'95 

Allan LLur RegIone114aers 

VOLUN.IARY 11iI ;ii;t'r ( 3UkPLU3 sri ) 

. 	 . 

AS per report on the staif study on 31 Area 

depots l3oinbay 13ae and CD 110 conducted by the SIU 
number of staff,  in the categories of Carpenterj,Packer 

(Spi), Marker ancl Packer (ordinary) have been redered 

SUrplus. 

'. 	

2 	In order to adjust the above surplus staff 

within :u itcief, we had taken up the case with 3oard 

of Cc'ntro). NewDeihi/lilnistry, but they have not agreed 

and agreed to initiate immediate action and surretider the 

surplus staff to the_surplus_ce.!.1. As per the laid ck,ini 

lethe staff renc-dered surplus due to above study are 

to be sent to sur')lus cell for redeployment to other 

Gvt1. 1)ej rtci. The notice to tue Surpluz Cell has 

ald ber ±ue' end 	u- -}ier nct:ior) is uridr progresn. 

3 • 	 The nc'mc of the employec- :1io are rendered surplus 

due to flU study in each cat(Ugory er eticosec1 herewith 
a s AnneXUro A, H, C & 1) to this ircu1.r 

4 • 	 In case any employee (ec].cd sur!lns .s per 

Anre;-zure A to L) ':ish o pot fo voluntery L:tJ.1UtCflt as 

per existinq Govt rubs, he may apply for the s ante through 

Depo' I 11ancjcr/Recjona1 1'anoer. The request should reach 

HO latest by 30th June, J5, other.:ise ii1l .)d. prlTRi 

that the employee is tot intrestd for voluntary retirement 

a rid will acco rdinjly 	rt 	tiri< Q 	cxiiir ~u 	be 

surrendered to the urp2 us Cell ior redepboyttent by them. 



/ 

• 	 - 

/

XY 

7 JHLXT (11L14 ('oi tJ ) I 

k .. 	 . 	

.: 	.•. 

• 	5 	As per rule s  in case a surplu employee rfe 

to 	ep the post oifered to him, the action for 

redep1oirI(nt shoul3 ho treated as C1O30I 

be scrvCd with' a notice for ternnatiOfl of seif.e und',r 

the rules applicable to him. 

6. 	Tn cLice ary calploye. * 2. senior to tb eruloye.3 

shown in AnnexureA' to D are wi1lin' tojvoluñteer 

theifls'vOS for ciug 	clared surplus and transfcrre't 

• , : 	
to the Surplus staff Establishirtent in accordance with 

the provision of tnc revised scheme for dipos1 of 
surplus staff they arc also dvied to yivtulGiX' 

• 	•/' 	 optiOn as per che proforma attached which 	ould'reacb X 

un 
• 	. 	 this Office by Specd Post on or before 30 th Jc9 

' 	 7 • 	All DGHs/RUS/DCPOt Managers are requested to 

ensure that the contn ots of this circular isl p€ciiaally 

2 	 broug 	to the notice of the icpeCt-ii surplus cieclar lvt  
staff working under their control and lso gV8 wide 

publicity to all coneerneth 

8, 	Please treat this crcular as Most Urgt 

c 	;- 	•, 	•' 

	

'•• 	 . 

Deputy Cenrai Manager (P<A) 

foUwcral 14ngcr 

CC All DGHS/AGHS 

cc Pension C11 
. 	 . 

U 	. 

. 

. 

0 
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S 

?eJ.No.: 5/iers/A-1 /1099(Surp) / 	
ate: / June '95. 

SH 

RT&LI_.-  

NOTICE 

Shri 	
is hereby 

ii,or,;.ed that as it has been decided to abolish the post 

of 	
held by hi,ij on 

0-ffic ia-t-1.ng basis, he is 

hereby declared surplus and transferred to 

isabliShi,Leflt of this ii n istry/Depart1tLent in accordance wi 

__---- 	
t aff 

the evisedSchefftC for isposal of SurpluCirCU1at 	with •the 

Depart/ilent of ?e;'sonnel and Traininj 09M. IJo.1118188_C3.hhl 

dated 1.4.89, w.e.f. 19th I4ay'95. !{is name and particul(rs 

have been reporteC7  to t h c C l.tQ ii 

ôr t h 

action to arran9c 	dcloyIiLeflt to another appropriate Post 

in accoraaflC withthe provisiOflS of the C.C.S. (edeployent 

of Surplus Staff) ules, 1990 (Oi?-99() dated 28.2.90). 

2. 	The surplus enployee ijientioned above is further in.'orited 

that as per the provtsions o; the evised Scheiie referred 

to above, the post held by hii in the brplus Staff u  
. 

E 	 s 	a stablishliwni will stana abnlished as oon s he is relieved 

t?ere liol,olft to join a new post ari'aned 

uuTIIT2 
(includin9 in absentia) 

0 
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:2: 
S 

for him by or in consultation with the Cell ii.entioned cboüe, 

The attention of the su.Jus eiiployee uientioned 

above is also tri? 	f 4 'T' 
S 	• 

a) rules 29, 487A of the GUS (Pntn) ule, 1972 and 

various claiises of 'J 56, under which, if he &o 

desires, he can seek uoluntary/.preinatur8 retireilLent, 

as the case iaay be,subject to the provist1ns of the 

rule(s) elected by htIi for the purpose; and  

• 	 b) rule 6 of the C.C.S, (deciep.zojjinent of surplus Staff.) 

• 	Jules, 1990, under which the surplus enplojees can, 

in cer.i7z specified conttnenc.ics, seek I'?aCLJustIflen, 

• 	after being redeployed. 

S. 	
S 

He is urther 9tven notice under rules*51ra2e*7 ød  the 

CCs(TS) Jules, 19551clause(a) of sub—rule (2) of rule 39 of 

the GUS (Pension) jules, 1972, that in the event of his failure 

to Join the nerti post arran9ed for hiii his services will be 

deei,ed to have been terinated eLiective ro1, the aate of 

hI3 being rolteved s d'ollL his post in tfrw Surplus Staf 

1stablishient. If the period between the date Qfl zhich this 

notice is served on hilk aicL the date of his relief from his 
S 	

S 

post in the Surplus Staff  Establishment Jails short of 

2Qt-1- 	statutory notice prescribed in the rule ilientioned 
three months 
above in this para9raph, he can, in the event of ter,ination 

of his services becoiiiin effectip.e in the circumstances 

referred to above,. claim paiment 

1)elete whichever is in appitcable. 

• . .3/- 
S 

0 
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S 

of pau and allowances for the ptrlod of deficienCU in the •: 

iotice. He can al6o CluL 	
bcneS as 

')e ad,,tissible üner the rules. 

5. 	The authority copetent to terininae his services 

under the rule quoted in Parc-4 aboC, iaJ, ii at sJled 

that the ailure on the part of thc s'plu's euip1oUee to 

Join the post, which h 	cs 'elieved to join, was .(or aequate 

reasons and there was no deliberate atteilipt ci: his part to 

evcde iotntn9 the said post arranjed for him, revoke the 

re2tevn9 order altoether or postpone the date of reli'Vifl 

hi,,L to any later date and in that eocnt he would he deemed 

to ithue continued to e borne on the rolls o the Si'p.iuS 

Staff stabltshiI12t till the date when he is relieved 

thre-fro 1I. next. 

ape 

•,( jv,1k.V411) ) 
> Dy.General IJana9e7' (Pa) 

For General iana9er 

S 

cçTH 1Y i t'IA , C1 E 
CSj DEPOT 

];? 	cj 

cim (Fu) 

3/- 

cc'- 	/()......) 

Cc '. 

S. 
S 

S 

S. 

S 

S 

S 
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11,9  4. K. 0AJ) 
- 400 020.• 

4 
S 

?ef , No.: 3/Pers/A_1/1099(Surp) / 

for takin,g t h 

()) 

S 

. .• 

ate:/) ' June'95, 

S 

f& . . Jv 	k4D 

PN__4c(3(q 

_IrI::TTI1i 
I 

7 PcJJ) ii V1 (L~9 7V6-f( 

ITIIIIIIIIII. 	 _ 

NOTIUE 

Shri._____ __ 	is herc 

in'ormcd that as it has been decided to abolish the post 

of 	 &___._______ 	held byhii on 

0/fig lating basis, he is 

herebU declared surplus and transferred to the Surplus Stafj°  

)-stdbll8h1tent of this 4iini3trU/Department in accordance wit 
fit a/f 

the evised Scheelte for Asposal of Surplucirculated with tie. 

Department of Pe'sonnol and Traininj 0.1i. .tio.1113188-0S.IfI 

dated1.4.89, w.e.f. 19th i1a''95. His name and particulars 

have been reported to the 
- 

S 

 

. 	
S 

action to arran9e redeploymient to another appropriate Post 

in accoraarwe 	L 	 - 	 1 

of iurpius ataff 	u1cs, 1990 (OS-99(i?) eLated 26.2.90). 

S. 	 S  

2. 	The surplus employee i..entioned above is further inforiited 

that as per the provisions oJ'the evtsed Scheire referred 

to above, the post held by ;itl:6 in the Surplus .Saff 

Estalishl4ent will stana abolished as soon as he is relieved 

0 

 

(iw2udin& in absentia) t 	roih to Join a nw,  post arranjed 

• 0 
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. 

•• 

• 	for him by or in consultation with the Cell ILentioned above. 

3. 	The attention of the surplus eiliployee mentioned 

above is also invited to the provisjofl8 of :- 
a) rules 29, 48-4 of the CCS (Pension) 1?u.Zes, 1972 and 

various clauses of d 56, under wh,ich, if he so 

deslres, he can seek voluntary/prej,wtr6 retirement, 

as the case i;iay be,subject to the PPOV1StOS of the 
r2e() elected by him for the purpose; and 

b) rule 6 of the C.C.S. (dedeploy,jzent of Surplus Staff) 

dules, 1990, under which the surplus employees can, 

in certh specified C0fltlfl9nCj, seek read justimient, 
after bein9 redeployed. 

•. 	 . 
4. 	ife is furtzer QtDefl notice under rules*51rule*7 of the 

CCS(TS) u1ee, 19651clause(a) of sub-ru'e (2) of rule 39 of 

LtS jailure 
• 	to Join the new post arran9ed for hi,4 his services will be 

deemed to have been terminated eliective from the date of 
his being relieved from his post in the Surplus St / 

) stab1ishr,wnt. If the period between the date on which this 

notice is served on him ancL the date of his relief froiti his 

post in the Surplus Staff Establishiment falls short of 

three months statutory notice prescribed in the rule mentioned 

above in this paragraph, he can, in the event of terminat ion 

of his services becomin9 efjctiv4 in the circumstances 

referred to above, claim payment 
Oxxxxxxxxxxxxxxxxxxxxxxxxxxi 

* Delete whichever is in applicable. 

H 
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v and allowances Jor the period of deficiencu in the 

notice, tie can also claim pensionar!I/tC('1tal benefits as 

'av he ac2,iLssiblO unuer the rules. 
S 

5. 	The authori tj COmpctCflt to tcreiLLnae ? S 5'?es 
. 	

I 

under the rule quoted in Para-4 abote, e:aj, if satisfied 

that the failure on the part of the surplus. e:LP1OUee to 

join the post, which 1 	,'eJieued to join, a8 /or aequtC 

roasons and there was no oeltberate atteiipt On fits part to 

;vade joininj the std post arranijtd for him, ,evohe the 

relievflQ order a2toetber or postpone the date of reli.vinü 

hii to any latar date and in that eocnt he would be cicelILcd 

to have continued to 7ie borne on the rolls o the Surplus 

Staff 	tahlisbthent till the date when be is relieved 

there—frOili next. 

S 

,( IV.K.VAID ) 
• 	Dy.General I.iana9er 

ior General iiana.ger 
S 

c 	: 	(H C- (1A-rfAGZ.., 

Ca D 
kTr) 

Giq (fcA) 

Cc ; 

Cc 

CL : Plrtc , P~Oaq 

I 	
I 	 • 

I 

S 

0 

0 

S 

0 
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11MMM11. Govt. of India 

* 	 Ministry or uercnce •_ 	 3 
4' 

CANTEEN STORES DEP13RTMENT 
Narangi Depot 

• 	 .9 	9 	 • 	 qr 	3t. T1'1I 

Telegram : CANSIND GAUHATI 	 (1rrT) 

Telephone : Mil 7277, Resi. : 7348 	 -er 	 r"nni 

Tek 
Guwahati-78 1027 (Assam) 

if Ret: ND/B,t'-71/2029 
	

R#zfi Date/ June 95 

PN - 3914 Shri Kirtan Behra  

PN - 4038 '' Jiten Prasad  

PN - 409 •'' Arjun Das 	(YLi 

R. T. D. / Narangi Depot 

Sub VOLUNTARY RTIREINT 

Reference HO Cjr. No. 3Ipere/A_ 1 /1099 ( SUrP ) /2580  
dated 26th May 1995. 

29 	 As per report of the Staff study of this Department 

as a whole a number of Staff in the Categories of Carpenters, 
pac1ers(Spl), I1arker and Packer(Ord) have been declared 
surplus by Staff Inspection Unit. 

3. 	 In a000rdance with the above report and ae per 
Annex. 'C' Sr. No. 3,4 and Annex. 'D' Sr. No. 5 to abov 

circular, you are one amongst the aforeeid surplus declared 
Staff with opened option for you to "GO FOR VOLUNTARY 
R1TIREMbNT" as per existing Government Rules and app'y 
accordingly in the enclosed proforrna duly completed in all 
resvect on or  bAfrb 	9flf4 	 Q 	 if not aDplied 

yv as above it wi-.- 	 -• 	 u. are not 
jntreeted. for 'Voluntary Retirement' arid.youlwill be put 
into Surplus Cell, which please note. 

40 	
In this connection it is further c1aif led. that, in 

case a surplus employee once offered an employment and he 
refuses to accept the post offered to him, your further 
chances for re-deployment will be treated as closed and you 
will be served with notice for terminatiofl as per rules. 

S 

S 

(sN) 
nol.; Proformal. 	 N A N A G 1 R 

C.C. : The DG'N (P&A) For information 

	

* Seo.-6(Fenaion Cell) 	
pass. 

	

I 	 . 

Please address communications to the department and not to individuals by name 

- 

'F, 
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SPEED P0jJ I 
w 

S J" IN1)I1 
hI I U1  

ittJi 	I)?zrn:HT 
* 1JJI:1L1I1 	119 I4.Kd 

Lob 	400 020 

Ref No. 3/L/A- 1/ i09 (urp)/3O4 	DaLe 29Aine ' 95  

The LjirectQl GUieL l, 

& 'J'ainin 
• 	 Minitry of abOU1 

New olhi 

RoteLenoe out leLtWT No. 3/Pc s/P 1/109(SurLJ)/ 

246w tate 231 iiy 9 an 3/L'e3 /_i/i099 urp/290 

•datea 140h Juno 95 . 

2. 	 jt:h : L'L,L'uc.e to our 	c:Lt[ above it 

Let t10 L ue h1 1I:er1L1.L .1 39 LIuL k 	and. 25 	tckei 

(Ori) as they hove been re.niereci •iuxpiu in our 

after study o fIiow43ver, on• hurker isoxpired on 

27.5.95. Therefore, th 	 u m e actual nber of surplus tff 

bih surrenuoreci to ou is 32 I4rker and 25 Packer (r1.) 

3 • 	Thc roloV 	dtni is in respect of a1l the surplus 

St3Lt is now fQL/OLUud to youin the rcd pofuiu: 

alouçjviith the list showifl their namoc. 	 • 

4, 	The profornia lis been signe. ,d by the undersied 

ho ii.s o been 	
locoied by the I-iced of the Department 

u:ttx rui red by u e. Coy oL the clecju tion is el
• sO 

e.  
n 	 L' 

5. 	
You ore reçut.:CU to ),Inclly itimate your clCaUriCC 

for thu surrendCr uiid subseClUCOt .L.depioyment at  ) 

early dete 

• 	 Deputy General anager (&A) 
for General Manager 	• 

cc 	The I fl.TJC r 
C3J) Depot 

*UJ'J S 	 S 	 S 

S 

I 

0 
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IN THE CTRAL 

GUWAW.TI HERO ATQU ~T .  

3UNL: 
S 

IN THE NATTER OF : 

O.A. No. 246 

0 I L3 
C t 
- 	 '- .- 

• I '••° 

£ • 

(1 

S 

Sri Arjun Das & Ore. 

- Verses - 

Union of India & Ore. 

-AND- 
 
- 

THE MATTR OF : 

Written Statements submitted by 

the Respondents. 

The Humble Respondents beg to submit 

their Written Statements as follows ; 

That before submission of parawise comments 
S 

the Respondents deem it necessary to give brief b.okgroundo. 

of the case for proper appreciation of the facts and 

circumstances of the case and for proper decision thereo±'. 

The brief backgrounds of the case is as follows - 

1) The study group of SIU observed that there were 

pasts viz. carpenters, packers, markers etc., 4which 

were created in olden days when the supply of stores 

used to be mostly in big wooden. cases and denand o f 

the units used to be less thana full crate. So, lot 

o work used to be there for opening , repacking, 

niarki?1te. But •noi goods are supplied in small 

cartons made of card board. The size of items demanded 

has also increased to the extent that very little items 

S 

S 

'I 
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are supplied in loose* even whatever is issued as loose 

does not require the services of all these categories 

of staff. The ±equrement of carpenter, packer and 

marker was discussed in detail and' it as agreed 

that there was not enough work for these poets. 

However, it was felt that on functional basis some 

posts would be required. T herefore, it was agreed 

that these poets be clubbed in all 62 posts and be 

allowed to continue. Since the pay scales of these 

3 categories of posts are not identical i.e • the 

scale of carpenter is R. 950-1500 whereas the scale 

of packer and marker is Is. 800 - 1150 and these posts 

are to be allowed on functional basis, the number of 

these 2 poets have been allowed. is 1 : 4, ratio i.e 

31 carpenter and 31 packer/marker in 31 surveyed depte. 

2) 	That the study group set up by the Department 

is to come into the matters and group after thoroughly 

examining the cases of the applicant and others 

observed that there were posts of carpenter, packers, 

markers etc. which were created in olden days when 

the supply of stores used to he mostly in wqodén. 

eases and demand of the units used to be less than 

a ful? crate. So, lot of work used to be tkiere 

for opening, repacking, marking etc. But now goods 

are supplied in small cartons made of card board. 

The size of items demanded has also increased to the 

extent that very little items are supplied in loose.• 

Even whatever is issued as loose does ndt require the 

contsi • .3- 
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services of alltheee catagories of staff. The 

requirement of carpenter, packer and marker was 

discussed in detail and it was agreed that there 

was not enough work for these posts. However, it 

was felt that on functional basis some posts 

would be required* therefore, it was 1  agreed that 

these posts be clubbed in all 62 posts and be 

allowed to continue. 3ince the pay scales of these 

3 categories of posts are not identical i.e the 

scale of carpenter is R.950-1500 whereas the scale 
S 

of packer and marker is Is.800 - 1150 and these posts 

are to be allowed on functional basis, the member 

of these •2 posts have been allowed is 1 : 1 ratio 

i.e 31 carpenter and 31 packer/marker in 31 surveyed 

depots, 

That with regard to the statements made in 

paragraphs 1 to 5 of the application the Respondents 

have no comments. 

That with regard to the statements mde'±n 

paragraphs 6.1 & 6.2 of the application the 

Respondents have no comments. 

That with regard to the statements made in 

paragraph 6.3 of the application the Res;ondents beg 

to state that, it is true that the applicants joined 

the Department as IIazdoor and promoted as Marker due 

to theii' seniority approved by the D.P.C. 

That with regard to the statementsxnade in 

paragraphs 6.4 & 6.5 & 6.6 of the application the 
I 	

S 

(contd.4) 
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Respondents beg to state that, this Department is 

a Government Department hence staff Inspection 

Unit has conducted study in 1991, the study of 

staf±'.ng patern in terms of the work load and as 
S 	• 

per t e report submitted and approved by the 

compe exit authority, they have agreed to allow only 

31 pa kers/markers in 31 surveyed depots as such 

the applicant was declared surplus which is not at 

all victimisation. However, they have been offered 

to opt voluntary retirement or their names should 

be forwarded to surplus cell of Govt. of India which 

• 	 is in accordance with the existing Government Rules. 

That with regard to the statements made in 

paragraph 6.7 of the applicatiox the Respondents 

beg to state that, the applicants are declared as 

surplus correctly and there is no discrimination 

taken place while taking the final decision in this 

subject. 

That with regard to the statements made in 
S 

paragraph 6.8 of the applioation the Respondents 

have no comments the same being matters of reoor!. 

• 	 S 	• 

T-hat with regard to the statements made 

in paragraph 6.9 of the application the Respondents 

beg to state that, in compliance to the directions 

of the IIinistry as communicated vide BOCC$ letter 

140.95279/Q/DOCC/Vol III dt. let May 1995 the 

• 

(contd.. 5) 
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In this regard the respondents 

issued the, notice of surrender to the 

following the provisions as laid down 

of India in response to such surrender 

re-deployment. 

S 

have already 

surplus cell, 

y Government 

and subsequent 

io) 	That with regard to the statements made in 

paragraphs 6.10 & 6.11 of the application the Respondents 

beg to state that, Ninistry of Defence vide 'their letter 

No.95279/Q/B0CCS/909/DM0V) dt. 26-4-93 has approved the 

IU report of the said 31 Area Depots and further 

instructed to implement the creation/abolition of post 

in CD hereto annexed as Annexure - R-1 • Accord±figly 

the respondents implemented the ozter. The respofldents 

deny any arbitrary action in the matter. 

Annexure - R-1 in the letter No . 95279/q/ 

B000W909/D(Nov) dt. 26-4-93. 

- 	 5 	- •• 
. 

competent authrity has approved surrender of the 

following GP 'C • and D' etaff with effect from 

19th May 1995 which has been rendered surplus mn 

review of the establishment of the 31 Area Depot 

by the staff Inspection Unit. 

i) Carpenter - 03 

acker(epl) - 07 

Narker 	- 38 

acker(0) 	- 23 

I' 	
ii) 	That with regard to the statements made in 

paragraph 6.12 of the application the eepondents beg 

to state that, they have submitted the copy of S.I.U. 

(contd. .6) 
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report as Annexu.re - r-2 for kind perusal of the 

Iion'ble Tribunal. 

• That Annexures - R-1 & R-2 are not available 
I 

hence, these are not enclosed. With this position. 

12) 	That 	with regard to the statements made in 

paragraph 6.13 of the application the Respondents 

beg to state that, the applicants were holding the 

post of Marker on paznanent basis and this post 

has been rendered surplus as a result of studies 

of work mesurenient undertaken by the SIU whicb 

is the legitimate body of G-overnment of India to 

undertake such studies and recommendations. 

13) 	That with regard to the statements made in 

paragraphs7.1 to 7.6 the respondents beg to state 

that applicants holding the post of Marker on 

permanent basis and this post has been rendered 

• surplus as a 	result of studies of work measurement 

undertaken by the SIU which is the legitimate body 

of Govto of India to undertake such studieZ 	and 

recommendatjns. It is also stbmitted that the 

respondents have initiated actions in this matter 

• are in accordance with existing r.u.lec and not at all 

injustice, unreasonable , illegal and contrary to 

the law and nowhere any action of the respondents 

have 	violated the Articles 14 and 	16 of 

Constitution of India. 

•(contd.97) 
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14) 	That with regard to the statements made 

in paragraph 8 of the application the Respond ent s  

begto state that the requirement of post 1ke' 

Carpenter, packer and 1'1arker was discussed in 

detail and it was agreed, that there was not enough 

work for these posts. However it was felt that on 

funcjorial basis some post would be required. 

Therfore, it was agreed that these posts be clubbed 

in all 62 posts be allowed to continue. As these 

Posts be allowed on functional basis, the number 

of these posts have been allowed in 1 : 1 ratio that 

is 31 carpenters and 311 packere/mrkers. The statement 
showing the sanctional and agreed strength of §taff 

in repeot of 31 Area Depot8 was approved by Mini stry  

of Deenoe vide OM N0 . 9527 9/Bocos/909/D(Mov) dated 

26th April 1993 as reproduced in C$D Order 13193 

dated 16-6-939 

Therefore , the respondents have surrendered 
S 

the aplicants to surplus cell ±' Or redeployment, in the 
light 	the submissjo, it would be concluded that the 

• 	 e applic,n have no case and the prayers •are to be 

rejeotd, 

That with regard to the statements made in 

paragrah 9 to 13 of the appliLtion the Respondents 

have no commen-t, 

That the Respondents beg to state that the 

submissions made in the application has no merit and 

as such, the same is liable to be quashed, 

Verification 
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VRIPICA T ION  

I .  

I t  Conunander S,Xamal Zrishnan, j)y.Gen.Naflager(P&A) 

Canteen Stores Department, Ministry of Defence, 

do hereby solemnly declare that the statements 

made in this written statement are true to my 

knowledge, belief and information. 
* 

And I signe this verification today 

on 13 th Day of &'? 1996 at Mumbai. 

(S. KAMALKR1SAN) 
Commt 

• 	 Dy. Gen. Manager (P&A) 
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